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~ 40| 1.ORDER DATED 23-09-2002,

b
9)7@/_’ M Applicant claiming to be the widow

—~ | of an px-gangman of South pastern Railway/

1€ eq 0P
Khurda road pivision of s.E.Railway had
represented to the Respondents for payment
{—;( Ae,wm ;(SM; SM of family pension under Annexure-l dated
1 105 F’ ' P$th Dpecemoer, 2001 ,No heed having been

paid to her grievances,she has filed the

/ g“nc}? present 0. A, U/S.lg of the A‘T’Act' 1985,1-1avin
ot Ll |

given a preliminary hearing toO the lea:%, :
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counsell for the Appli cant and Mr.R.C,Rath,
ipazmed Additional standing counsel for the
railways, on whom a copy ©of this Original .
Application has been served and having
perused the materials on record, we dispose
of this O.A, with a direction to the
rRespmdents 2 and 3 to looki»to the grievances
of the ApplicantCas raised in her representa io

under Annexure-\ dated 18-12-2001 and in the

'A/present O.AQ ani pass necessary ©Orders within

a period of three months from the date of
receipt of a copy of this order. Respondents
2 and 3 should serd the result of the
consideration to tle applicant within the
time limit fixed hereip above.

send copie; of this o:de:)alongwith
copies Of the O,A, ﬁnd annexures ) to the
respondents and fﬁee copies Of this order

be given to learned counsel for both sides.
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